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The Lok Sabha adjourned for 

Lunch uU Fourteen o f the Clock

The lo k  Sabha re-assembled after Lunch 
at five minutes past Fourteen o f the Clock

[M r. DfiPtrrv-SpEAKBR in the Chair] 
REVOCATION OF PROCLAMATIONS 

IN RFLATION TO MANIPUR AND 
WEST BFNGA1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMF AFFAIRS (SHRl 
K C PANT) Sir, 1 beg to lay on the Table 
a  copy each of the following papers (Hindi 
and English versions) under article 356(3) 
of the Constitution

(1) Proclamation dated the 20th Maidi 
1972 issued by the President under 
clausc (2) of article 356 ol the 
Constitution revoking the Piotla- 
mation issued by him on th t 21st 
January, 1972 in relation to the 
State of Manipur, published in 
Notification No GSR 198(F) m 
Gazette of India dated the 20th 
March, 1972. [Placed in Library 
See No. LT-1464/721

(2) Proclamation dated the 20th March 
1972 issued by the President under 
clause (2) of article 356 of the 
Constitution revoking the Procla­
mation issued by him on the 29th 
June, 1971 in relation to the State 
of West Bengal, published in Noti­
fication No GSR 199(E) in Gazette 
of India dated the 20th March, 
1972 f Placed in Library See No 
LT-1465/72]
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ASSEMBLY—Con/d.
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MR DfcPUTY-SPEAKI R What does 
he want to say on this > This relates to 
law and order
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MR DrPUTY SPEAKER I think he 
raised this question in the forenoon also 
It relates to the question of law and oider 
in the State of Bil ar It has already gone 
on itcord when he raised it earlier
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RAILWAY BUDGET, 1972 73-OENERAL 

DISCUSSION—Contd.
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